SCHEDULE 1l
FORM B - PUBLIC ANNOUNCEMENT
Ry ion 12 of the Insol y and Board of India
(Liqui Process) i 2016)
FOR THE ATTENTION OF THE STAKEHOLDER:!
D ONE MOBILES PRIVATE L| ED

(

PARTICULARS DETAILS
1. | Name of Corporate Debtor Digjtone Mobiles Private Limited
2. | Date of Incorporation of 16th June 2016
Corporate Debtor

3. | Authority under which Corporate | Registrar of Companies, Kanpur,
Debtor Is Incorporated/ Registered | Ministry of Corporate Affairs

4, | Corporate Identity Number of U74999UP2016PTC123988
Corporate Debtor

5. | Address of the Registered Office | B-53,Ground floor, Sector-63,Gautam Buddha Nagar,
and Principal Office (if any) of NOIDA, Uttar Pradesh, India, 201301

Corporate Debtor
6. | Date of Closure of Insolvency 16th July,2025
Resolution Process
7. | Liquidation Commencement 17th July,2025
Date of Corporate Debtor
8. | Name and the Regjstration Mukesh Chand Jain
Number of the Liquidator (IBBI/IPA-002/IP-N00960,/2020-2021,/13054)
9. |Address and e-mail of the F-703, Munirka Apartments, Sector-9, Plot-11, Dwarka,
liquidator, as registered with the | New Delhi, 110075
Board mcjainjmca@gmail.com
10. | Address and e-mail to be used F-703, Munirka Apartments, Sector-9, Plot-11, Dwarka,
for correspondence with the New Delhi, 110075
liquidator cirp.digitone@gmail.com

11. | Last Date for Submission of Claims| 17th August,2025

Notice is hereby given that the Hon’ble National Company Law Tribunal, Allahabad Bench
has ordered the commencement of liquidation of Digitone Mobiles Private Limited on
17th July, 2025.
The stakeholders of Digitone Mobiles Private Limited are hereby called upon to submit
their claims with proof on or before 17th August,2025 to the Liquidator at the address
mentioned against item No.10.
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.
ission of false or misleading proof of claims shall attract penalties.
[In case a stakeholder does not submit its claims during the liquidation process, the claims
submitted by such a stakeholder during the corporate insolvency resolution process under
the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016, shall be deemed to be submitted under section 38.]
Mukesh Chand Jain
Liquidator for Digitone Mobiles Private Limited
Regn. No.- IBBI/IPA-002/IP-N00960/2020-2021/13054
Date: 20th July, 2025 AFA No.- AA2/13054/02/300626/203864
Place: New Delhi AFA valid upto 30 June, 2026.
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TATA CAPITAL HOUSING FINANCE LIMITED

Regd. Office: 11th Floor, Tower A Peninsula Business Park, Ganpatrao
Kadam Marg, Lower Pared, Mumbai-400013 CIN No. U6T130MH2008PLC 187552

L

TATA

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

(A5 per Appendix [V read with Rule 8{1) of the Security Interest Enforcement Rules, 2002)

HINDUJA HOUSING FINANCE LIMITED

67168, Ind Floor, Anna Salai, Sail

apet, Chenmnai-600015,
hindujahious il
hexe, Agra-282007
RLM-BRAJESH AWASTHI-99183018385, RRM - HARISH CHAND YADAY, T060411785
CLM - UMESH CHAUHAN, 8954281685, CRM - SACHIN GAUTAM-2313551688

Corparate Office:

& WAL PI AL e R

APPENDIX-IV-A [See proviso to rule 8(6)] Sale notice for sale of immovable properties

E-auction Sala Motice for Sale of Immovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read

AU SMALL FINANCE BANK LIMITED (ascHeouLeo commerciat sank)

Registered office :- 19-A, Dhuleswar Garden, Ajmer Road, Jaipur-302001, Rajasthan(India) CIN L36911RJ1996PLC011381

Wharazs, the und ned heing the Authorzed Officer of the TATA Capital Housin with provisotoRule 8 (6) of the Sacurity Interest (Enforcemeant ] Rules, 2002,
Finance Limiled, under the S'EEUI'I"IH."UI'I ano Recorstruclion ol Finanl;:F:I Aseels & PHYSICAL POSSESSION NOTICE :Fﬂﬁ IMMOVAELE PROPERTY) Maotice is heraby given to the public in general and in particular to the Borrower (s} Co-Borrower (s}/Mortgagor {s) and Guarantor (s} that the below dezcribed
Enfarcermen of 5‘31:'.-"'-'1! Imlerest Act 2002 and In exercise of powers conlerred under Wheraas, The undersigned being the Authorized Officer of Hindula Housing Finanos Lid, immaovable propertics mortgaged to the Secured Creditor, the constructive/physical possession of which has been taken by the Authorised Offices of AU Small Finance Bank
section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002, {HHFL) under the Securitization and Reconsiruction of Financial Assets and Enforcement of Limited (A Scheduled Commiercial Bank), the same shall be referred herein after 25 AUSFB. The Secured Assets will be sold on“As s where Is”, “Asis what is”; and "Whatever
issued a demand notices as mentioned befow calling upon the Borrowers to repay Security Interest Act 2002 and in exercise of powers conferred under section 13(12) read there " ba sis through E-Auction for recovery of amount mentioned In the table below along with further interest, cost, charges and sxpenses being due to AUSFB viz.
the amount mentioned in the notice within 80 days from the date of the said notice. with Rule 3 of the Sacurity Interest (Enforcement) Rules 2002, issued a Demand Mofica Secured Creditor. _ ) _ _ o
The borrower, having failed to repay the amount, notics is hereby given to the bomower, in Dated 06-05-2024 calling upan the Borrower Mrs. Rajshree Rajshree (Borrower) & Mr, Itis hereby informed you that we are going to conduict public E-Auction through website hittps://sarfaesi.auctiontiger.net
panicular and the public, in general, that the undersigned has taken possession of the Rohit Kumar{Co- Borrower), both at: H.No, 420 Sakhi Garden Mawia Sermr Agra, Agra Date B Contact
property described herein below in exercise of powers conferred on him under Urban Agra Uttar Pradesh India - 252008 vide Loan Alc No UP/LKNIAGRAJADO0001275 10 Loan Afc Number / N {in Date of e Reserve | Earnest | pate & | Dateof E-Auction Person
section 13(4) of the said Act read withrule Bof the said Rules. repay the amount mentioned in the notice being Rs 10,28.9180 (Rs. Ten Lakh Twenty Eight Name of Borrowers/ bk Posse- of Pmp P Price For |Money For] Time of | Bid Sub- MP,:_E"-":’ and
The borrgwer, In particular, and the public in general, are heraby caulioned not 1o deal with Thousand Nine Hundred Ninateen Only) within 60 days from the date of raceipt of the said Co-Borrowers/ 13(2) Demand ssion P Property | Property |E-Auction| MSsion | 0 E"" ar property
the p'nferly and any dealings with the property will be subject 1o the charge of the TATA nolice Guarantors/Mortgagers Notice ubission visit date
Capital Housing Finance Limiled, for an amoun! referred to below along with interest T ufbers : j ' : : . :
'I]'I!FI'.EBI'I fuseo peﬁailﬂlu charges, costs stc. from date mentioned below. The borrowers having falled to repay the dmIJUFIEI‘ItItaiEﬁ*-E_fEt?j g'ﬁ“tqthehﬁrrm‘ﬂﬁdnd Afc No.: 10-Apr-24 21- | Property Situated At- Rs R 28-Aug- | Onor |AuSmall Finance [Amit Lohiya |
aresi, char . : 1 the public in general that the undersigned has taken Physical possession of the property L0 106071 7810207 : : ; 1 . : . :
I : : Rs. 2368181/ Dec-24 | Property no. 59/13, |3875000/- |387500/ 25 Before Bank Ltd., 7340011760 f
The borrower's atiention is invited to provisions of sub- seclion (8) of Section 13 of desoribed herein below in exercise of powers conferred on him under Sub-Seclion (4] of ; e ; ;
g a d. 50 SO LR Sxerciss HUVEN {0 ORI Wndsr ol BN |: 1 Emporio The Card Studio i T i | . i Th B 4 _ o, 77335
the Act inrespect of time available. o redeem the secured assels . & iz ; . L p i5, Twenty-Three Ground Floor Rs. Thirty- [Rs. Three | 2.00-PM |- 26-Aug- | Branch Office : - | 9773358234 ,
' { ’ - Section 13.0f the saud Act read with Rule & of the Security interest Enforcament Rules, 2002 (Borrower), Rajiv Sharma Lac Sinty-Eight chawarl B fy Eight Lakh| Lakh to 4.00 e AS4, Gulab | auctions@au
Loan Mame ol Obligar(s) Amauril Possession onthis 16th day of July of the year 2025, 5/0 Raguvir Parsad (Ca- Thousand One VR, SRR TR Seventy- | Eighty- | P with Bagh, Dwarka bank.in
Account Legal Heiris) & Date of Date The borrower's attention is invited o provisions of sub —saction (8) of section 13 of the Act, in Barrower), Sachin Sharma | jyndred Eighty-One LR ACMEaSUTg Five Seven  |unlimited Mod, Opp. Pillar |  visit date -
Mo, Legal Representative(s) Demand Nolice respectoftime available, to redeem the securad assels. . _ [Co-Borrower), Mahensh Only 8.18 Sq.Mtr. it Fhociaan |stsscasn No, 750, Uttam | 22-Aug-25
TCHHFOT | Mr. Shah Faisal (as Borrower)| . 30,83,705:: (upees |17.07.2025 The barrowers in particular and the publicin genera! are hereby cautionednot todealwith the | | Ehand Sharma 5/0 As on 08-Apr-24 Only, | dFive | of5 Nagar, New
37000100 | & Mrs. Rihana Bi Thurty Lakh Eighty Three property and any dealings with the property will b2 subject lo the charge of HHLF for an Raghuvir Parsad [Co Hundred | minutes Delhi - 110059
214879 |(co-B } and housand Seven Hundred amount as menfioned herein undarwith interest fharean, Boranec), Smir.Rama- Rar
Orrower) an Five G 3.04-2095 ICo-B Only.
Mrs Maish Bi {Co-Borrower) | '8 U) s on &2 o-Borrower)
_ DESCRIPTION OF THE PROPERTY _ Nﬂteﬁ: rJFle 54, Delhi, t:aT e
i imimo fas- ' : - 15, Case Tit
Resdental Hﬁﬁ%ﬁmﬁ? ) S O ot Ohie Paroir ooy | | Property House consiructed on part of plo no. 38 sdmesuing 50 sq. yard partof | | 6110 12000, FESc e
: : : | TR Khasra No. 429, Situated at Sakshi Garden, Mauza salmrl, Tehsil & Distt;- Agra,
Magar, Tehsll and District Moradabad, Utlar Pradesh -24400 with all commaon : ; ! il : : .
v ki : Boundedas: Mordh - Part of Plot no. 38, South - Rasta 20 ft wide, East - Plot no. &0, West - Afc Mo 16-MNowv-23 10-Feb- | Property Situated At- Rs. Fis 28-Aug- | Onor | AuSmall Finance [Amit Lohiva
amenities under sale deed. Boundaries: East: Arazi Anwar and [ikhar, West: Rasta :
0 Flwica. North: Arazi oihiars. Sailhe Pt ialsal Bhai Rasta45f wide L2001060121248161 & Rs, 1674422/- 25 Khasra No 124,  |2400000/- [240000/- 25 Before Bank Ltd.; 7340011760 /
et ' : - - L30010608230027730 Rs. Sixteen Lac Sudhir Enclave Part 2, R, Rs. Two | 2.00 PM | 26-Aug- | Branch Address - | 9773358234,
DATE : 20-07-2025 Sd- AUTHORISED OFFICER, Dated : 16-07-2025, Authorised Officer, Anand Hosiery Socks Seyventy-Four Village - llaychipur, | Twenty- | Lakh | to4.00 a5 No €3/674, | auctions@au
PLACE:- Moradabad, Uttar Pradesh. FOR TATA CAPTAL HOUSING FINANCE LIMITED Place : Agra HINDUJA HOUSING FINANCE LIMITED {Bn_lrnwer:l, F*l-s.-m anand Thouzand Faur Pargana Tehsil L-::mil Four Lakh | Forty | PR with Yamuna Vihar, bank.in
=7 Sarangi 5/0 Basant Sarangi | yyunedred Twenty- Dict. Ghariabad | Ol | Thousan lunlimited Niw Delh - visit date -
@S] HINDUJA HOUSING FINANCE LIMITED [ it N— Two Only & Pl d Only. |extension 110053 22-Aug-25
1 ‘\!_l!) Corporate Office: No. 167-169, 2nd Floor, Anna Salai, Saidapet, Chennai-600015. e B 17-Now-23 KAl L S of &
. SCHEDULE Il e Branch Office: F8, First Floor, Mahalaxmi Metro Tower, Sector 4, Vaishali, W/O Ravinarayan Mishra Rs, GA06RT/- Admeasuring 80 minutes
FORM B - PUBLIC ANNOUNCEMENT HOLISING FINANCE Ghaziabad, 201019 Email: auction@hindujahousingfinance.com (Co-Borrower) Rs. Sirt Lac Ninety Sq.¥ds
{Regulation 12 of the Inssivency and Banknuptey Board of India RRM - AMIT KAUSHIK - 9587088333,  ALM - ARUN MOHAN SHARMA - 8800898999 Note : DRT 34, Delhi, Case Thousand Six
{Ligubdation Process) Regulations, 2016) CLM - DHRUVA VASHIST - Mob. No. 8802967651 No - T.5.A, 17/2024, Case ;
Hundred Eigh
FOR THE ATTENTION OF THE STAKEHOLDERS OF SYMBOLIC POSSESSION NOTICE Tile - xemananisaang) | TAESTSAENY
Whereas the undersigned being the Authorized Officer of the HINDUJA HOUSING FINANCE LIMITED 5 AUSHS
DIGITONE MOBILES PRIVATE LIMITED under Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, As on 15-Nov-23
s No| PARTICULARS | DETAILS 2002 (No. 3 of 2002) and in exercise of powers conferred under section 13(12) read with Rule 3 of the ; =
L | Mare of Corponste Detitor | Dightona Motyies Privabs Limited Security Interest (Enforcement) Rules, 2002 issued a demand notice was issued on the dates mentioned A/t No.: 15-Feb-24 105-Feb- | Property Situated At- ir i 28-Aug- | Onor | AuSmall Finance |Amit Lohiva
2 | Dake of Incomparation of 16th June 2016 against each account and stated hereinafter calling upon the borrower (hereinafter the borrower and LS00 ID'E'D]_?E'E‘ 23‘5"_1[:' Rs. 663 _3':'5-"" Rs. Six 5 Khazra No 202, Plot EiﬂDDj[l,u"- 51':”?'{'-"" 25 Betore Bank Ltd., 7340011760 /
Corporate Ditir guarantors are collectively referred to as the "the Borrowers") to repay the amount within 60 days from the Shree Balajl Creation Lac Sixty-Three No 17, llayichipur Rs. Six  |Rs. Sixty- | 2.00 PM | 26-Aug- | Branch Address - 9773358234
3. | Authority under which Corporate | Reygistrar of Compernies, Kanpur, date of receipt of said notice. (Borrower], Satya Narayan Thousand Three Pargana Loni, Tehsil & Lakh Ten Cine to 400 25 Mo C3/a7h, auctions@au
Biebstor |5 Icomorated Fregisterod | Miréstry of Gomonate Affars The borrowers having failed to repay the amount, notice is hereby given to the borrower and the public in {Co-Borrower), Kanhaiya Hundred Six Only Dist- Ghaziabad, | Thousand | Thousan | PM with ¥amuna Vihar, bank.in
A, | Corporate Bty herol (FA000UPOIIEPTC L TE0Es general that the undergigned has taken possession thhe property described herein below in gxercise of Lal |CE-'E]'-'{"'3"'-":"E'] T as on 12-Feb-24 u 2 Pradesh ' iy, o Only, Junlimited Mew Delhi wisit date :
: ks Dot powers conferred on him under sub-setion 4 of section 13 of Act read with rule 8 of the Security Interest Note : Civil Wit Petition, tiar Frades extension 110053 27-Aug-25
: | Corparmain S . — — Enforcement Rules, 2002 on this the dates mentioned against each account. Allahabad, Case Mo - CMWP Admeasuring 40 af s
B, | Aol Orthe Kosrtern TN | 250G ing: Ior, SIpEIRe-CoLGRUTI) HUods-Nged, The borrower/guarantor in particular and the public in general is hereby cautioned not to deal with the 2466572024, Case Title - Sa.¥ds i
and Frincipal Offics (F ary) of MINDA, Uitar Fradash, Indla, 201301 property and any dealing with the property will be subject to the charge of the HINDUJA HOUSING Shree Balaji Creation and y
| Corporate Dedtor | FINANCE LIMITED for an mount and future interest at the contractual rate on the aforesaid amount Anr S ALUSFB and Ors.
6. | Ot of Closure of insohency 1Eh Iy 2025 together with incidental expenses, costs, charges, etc. thereon.
| Resikition Process | _— The borrovyer‘s att_ention is invited to provisions of sub-section (8) of section 13 of the Act, in The terms and conditions of e-auction sake:-
T. Eﬁ”g?;ﬁ:ﬁ::" LTth Juby, 2025 ;espectofhmeavallable,to redeem the secured assets. : (1.} The E-Auction sale of Securad Assetls on "as s where is" | “asiswhat 5", "whatever there i5" and “no recourse” basis for and on behall of the Secured Creditor viz, AUSFE
o e i 5 i LLILR A Gl e | Demand Notica D.ate Amoun_t and there is no known encumbrance which exists on the said property, (2.} For participating in onfine e-avction sale, Bid document, coples of PAN Card, Board Resclution in
8 | Mama and the Ragistration fiukesh Chand Jain No. Guarantors & Address Date of Possession | Outstanding
Mumber of the Liquicator BP0, TP NODDED 2020202, 1 3054 -1---- DLNCU/GHAU/AD00001623. Mr. Prashant Pant T 1042025 | Rs 1231874 case of Company and photo 1D, address proof are reguired to be submitted along with EMI, which is payable by way of RTGS/NEFT/DD in the name of MSME AUCTION POOL

ACCOUNT OF AU Small Finance Bank Limited, Current account Mo 1921201121711599 AU SMALL FIMANCE BANE LIMITED Fifth and Sisth Fleor Sunny Big Junction 5TC Khasra
Mo, B4 te B Gram Sukhalpura Mew Atish Market lalpur 302020, IFSC Code: AUBLOGO2011, Once an Online Bid is subrittad, same cannat be withdrawn. Further any EMD

[ F-70a, hurirka Apartments, Sechord, Plot-11. Dearka,
My Dedhi 110075

g, | Address and amail of tha
hiaquictaliy, B regislered vl e

Mrs. Manju., 1243 C Block Near By Double Tank Nandgram
Ghaziabad UP 201001, Metro, Ghaziabad,

- 17.07.2025
SYMBOLIC

plus interest
thereon

| Bnard | mrcfainimeagiamail com - Uttar Pradesh, India - 201001 ‘ . . submitted by bldder will be required to send the UTR/Ref no/DD No of the RTGS/NEFT/DD with a copy of cancelled chegue on the followlng emall IDs |e.

10, mMu.hEe.am el 1 De wmed F T[f-.'![-;Er-.":Juri;:l::..n-1|1ll|H|I.-h Seten O, Pil-11, Dvsaarkn P;&c&qtlon of the Property: C-1243, Nandgram, Ghaziabad, Metro, Ghaziabad,Uttar Pradesh, India auictions Gakibanik bn 134 AN Intareit particioante 7 Bitd s are-racestad Yo visl thenabistis Sits: T eartaacl mictiontisernat & ittnn f o subasic nfbank auciisn
Ileﬁ:;fﬁnmmm WAL Ezlliigglc.:.::riﬁu;j.nm: 2.| DL/MNR/IPXN/A000000018, Mr. Satish Kumar, Mrs. Poonam 21.04.2025 Rs. 9.68628/' forturther details incleding Terms & Conditions, totake partine-auction ssle proceeding and are alsoadvised to contact e-mail of auctions@aubank.in

11, 1 st l:iab! 'm_. Submeseon l:l'l'I:]El-llﬁ-E. -i?EH;ﬁE:bEL__'__ Pooggrp':)gtgn{nm:r?IBs:nEtI:/Ilrl?rgg,l‘l;ggrséfr]aasz\:vaabt;\d/”’llﬁggr?,lony ;$|3|7Bé(|)_2|g p|l:rs]el?é%|;]e3t Pléage Mobe: - This Halsoa 30 r.|.:|l||-i fiotice Under H.HII.‘R[E:l:I’E‘i'ld wwlthy Rle E.II:'I:I Lo he B '..'lrl:I_'I R r-::||.'|.l|_'r~\.ll'f'."|||rlg._|i.:|:'&-|':f. of the abive said loan account about '-..I.|r"'|||r-::IIJE|‘| lEpcer

Sinter sehidding on the above -mentioned date, The propesty will be sold, iftheir sutstanding dues are not repaid in full by the borroweer in the given notice pericd
Place : DELHI Date : 19-07-2025 Authorised Officer AU Small Finance Bank Limited

Ghaziabad, Uttar Pradesh, India - 201206

Description of the Property: Khasra No. 168 Village Ukhlarsi Maruf Brijvihar Colony Phase 3 Pargnal
Jalalabad Tehsil Ghaziabad-201, Urban, Ghaziabad, Uttar Pradesh, India - 201001

Matica Is hefsdy givan that the Hon'ole Naticnal Company Law Tribunal, Allahabad Bench
has grdered the comrrencement of ligeidation of Digiitone Mobiles Private Limited on
ATth July, 2025,

el et D’Dﬂi{smn M.Fm.ai :r:,,:“ ”m'ﬁ e hmibr‘ ealied upon to submit 3| DLMNRI/PLKH/AO00000095, Mr. Rajneesh Bhardwaj, 21.04.2025 | Rs. 1965063)-
thair claims with proof on or bafore ugust, to the Liquidator ot the address Mr. Ramo Rajvveer, House No. C 336 Mahendrapuri, T 17.07.2025 | plusinterest
rentsoned against item Mo 10, Mahendrapuri Modinagar, Shiv Tampel, Metro, Modinagar, Uttar| ~ SYMBOLIC thereon SH F‘JAL I K S MA |_ L F ! NAN CE B AN K I__T D PUBLIC NOTICE FOR

P

Thefinancial creditors shall submsit thelr claims with prooed by electronic meana anby. Al athe
creditars may submit tha clairms with the proof in parsan. by post ar by electronke means,
Submission of falze or misleading proof of claims shall attract penaliies,

[l Ghse & stakeholder does not submil iS5 claims during the lguidation process, the ¢laims

Pradesh, India - 201204
Description of the Property: Khasra No. 739/1, Shyam Singh Vihar, Village - Santpura, Modinagar,

Jalalabad, Modinagar, Ghaziab, Village - Santpura, Modinagar, Jalalabad, Modinagar, Ghaziabad,
U.P., Tehsil Office Modinagar, Metro, Modinagar, Uttar Pradesh, India - 201204

Registered Office at: - Shivallk Small Finance Bank Ltd.501, Saleon Aurum, Jasala district AUCTION CUM SALE
Centre, New Delhi, South Delhi, Delhi-110025 & Branch Office at Shivalik Small Finance [V JLW=4Z0/ 18T 100/
Bank Ltd, Gangoh Saharanpur Uttar Pradesh. IMMOVAELE FRUFEH“ES

3

submitted by such a stakehoider during the corparate insalvency resclution process undel 4.|  DL/SDR/SDRA/A000000930, Mr. Kamlesh Kamlesh, 21.04.2025 | Rs. 2169487/- >

the Insahvency and Bankruptey Board of india (insalvancy Resolution Process for Corporate Mr. Amit Kumar, H No. D-110, Govindpuram Ghaziabad, |~ 47.07.2025 | plus interest Appendix - IV-A [Sea Provizo Lo rule 8 (6)]

Persons) Regulations, 2006, shall be desmad o besubmilled under section RF;,EMMM“ ﬁup-zmom, Ghaziabad, Metr2%1%l8;1aziabad, Uttar Pradesh, Indid  sYMBOLIC thereon Open Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and  Enforcement of Sacurity
l Ligubdatar for Dlgitans Maobiles Private Limitsd Description of the Property: Flat no -GF-01, Ground floor, Plot no.-30, Khasra no.-1471, Gali no 14, Inferest Act 2002 read with proviso o Rule 8(5) of the Secunty Interes! [Enforcement) Rudes 2002 Notice is hereby given to the public in generaf and in

Hegn. Mo.- IBBLIPA-002 IP-NOCRG0 20 20-202 1 13054

i . particular to the Barrower(s) and Guarantoris) thal the below described immovable property morgagedicharged to the Secured Craditor, the consiructive
AR Mo AA2 S 13054 /02 /300526, 20364

) E‘El}lh July, 2025 Balaji Enclave, Village- Rahispur, Omkara Public School, Ghaziabad, Metro, Uttar Pradesh, 201013,

PLSGEE Dl AFA valid Upto 30 huna. JCREY 5. DL/BDP/BDRP/A000000373, Mr. Manoj Kumar, Mr. Suraj 21.04.2025__ [Rs. 1787034/- possession of which has been taken by the Authorized Officer of Shivalik Small Finance Bank Lid., the Secured Greditor, will be zobd * Az is Where 87, Az is
Suraj & Mrs. Ram Mala, House No - 774/7 Gali No 1 Subash |~ 17.07.2025 | plus interest Whatis” and Whalsver thereis” on 13-08 2025 for recoveryof Rs.13,62,000/- (Rupees Thirteen Lakh Sixty Two Thousand Only) As on 14-03-2024 plus
Nagar, Ghaziabad, Rural, Ghaziabad, Uttar Pradesh, India - SYMBOLIC thereon

interest & charges thereafter due 1o the hivasik Small Finance Bank Lid. secured craditor from 1.Mr. Noushad 5/o Mr.Badruddin (Borrower! Mortgagor)
R/o Village Bodpur Dudhia Road Gangoh Saharanpur Uttar Pradesh 247001, 2. Mr. Sharig S/o Mohd. Shabbir (Co-Borrower'Mortgagor) Rlo Village
Bodpur Dudhia Road Gangoh Saharanpur Uttar Pradesh 247001, 3.Mr. Praveen Kumar Silo Ramkumar {Guarantor) Village Kamhera, Saharanpur

201001

Description of the Property: Property Bearing 1270f Khasra No. 1083, Village-Sihani, Paragan Loni,
Tehsil & District-Ghaziabad, Rural, Ghaziabad, Uttar Pradesh, India- 201003

«[p TATA CAPITAL HOUSING FINANCE LIMITED

Regd, Office: 11th Floor, Tower A, Peninsula Business Park, Ganpalrao 6. DL/NCU/GHAU/A000000953, Mr. Ravi Kumar, Mrs. Rekha 21.04.2025 | Rs.954034/- Gangoh Uttar Pradesh 247001
i Rekha & Mrs. Shashi Shashi, 128/2 Brij Vihar Col i ; g =y
TATA Kadar Marg, Lower Parel, Mumbal-00013 CIN No. UGT190MH2008PLC187552 Muraedn:gar Nfar Klftz |\I/|ura?j?~|algar Ghaziraubald aurp goc;%g, g{%gﬁg pl?ﬁé?;%?t The rasenae price will Rs.22.50,000- (Rupees Twenty Two Lakhs Fifty Thousand Only) and the eamast monay deposit will be 10% of Bid Amount i.e.

POSSESSION NOTICE (FOR IMMOVABLE PROPERTIES)

Muradnagar, Metro, Ghaziabad, Uttar Pradesh, India - 201206

Description of the Property: Khasra No-161 Gram Sehbiswa Pargana Jalalabad Tehsil Modinagar
And District Ghaziabad, Modinagar, Metro, Ghaziabad, Uttar Pradesh, India - 201206

Rs.2,25 000/ (Rupees Two Lakh Twenty Five Thousand Only) the latter amount to be deposited with the Bank on or befors 12.08-2025 by 5 PM

[As per Appandix IV read with Rule 8{1) of the Security Interest Enforcement Rules, 2002)

Whereas, the undersigned baing the Authorized Officer of the TATA Capital Housing 7.| DL/KRB/KRBH/A000000469, CO/CPC/CPOF/A000000598, 21.04.2025 | Rs. 1006364/ T jame of the Borrowsr Demand Notice DHIH Reserve Earnest
Finance Limited, under the Securitization and Reconstruction of Financial Assats and Mr. Chaman Lal Sharma, Mr. Geeta Sharma, A 293 Nandgram| ™ 17.07.2025 | plus interest s cgtt;z?“u;&m;mts] 4 and Outstanding mﬂescrihr:ﬂnn of lhem Price Monay
Enforcement of Security Inferest Act, 2002 and in exercise of powers conferred Ghaziabad, Nandgram, Metro, Ghaziabad, Uttar Pradesh, SYMBOLIC thereon . - Amiount a5 per movaine propert Deposit
under section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules, - India - 201001 : : . Demand Notice (EMD)
2002, issued a demand notices as mentioned below calling upon the Borrowers Description of the Property: Block A, House No - A 294A, Nandgram, Tehsil And Disst, Ghaziabad, ma Q
™ reia'gr the amount mentioned in the notice within 60 days from the date of the Ghaziabad, Metro, Ghaziabad, Uttar Pradesh, India - 201001 1. Mr. Noushad S/o Mr.Badruddin (Borrower/ 14-03-2024 All the piece and parcel of the mmovabie|  Re. 10% of
i fation 8 MDL'GI;)tELg_XNKD/AOOO&OOCé?Z, CO/SCPC/CPSOFF/1A(’)D(I)otol(\)l15(36(3),2 21.04.2025 | Rs. 1698049/ Mortgagor) Rio Viflage Bodpur Dudhla Road Gangoh Rs.13,62,000- | propery: Agriculture Land, measuring an ares | 22 50,000- | Resernve
;i . ) r. Nitendra Kumar, Mr. Suman Suman, SF-1, Plot No -102, 07, lus interest . : ; : 5 g iy h
The barrawer, having failed o repay the amount. nolice is hereby given to the borrower, Radha Garden Govindpuram GZB-201007, Metro, Ghaziabad, | syMBoLe | thetoon Saharanpur Uttar Pradesh 247001, 2. Mr. Sharig Slo | (Rupees Thiteen | of 1015 Sq. Mir. situated af Khala No, 027.| (Rupees | Price Rs.
in parlicular and the public, In general, that the undersigned has laken possession of Uttar Pradesh, India - 201001 Mohd. Shabbir (Co-Borrower/ Mortgagor) Riv | Lakh Sixty Two | Khasra No. 8, Village Chak Gootkon Pargana | Twenty Two | 2,25,000/-
the property described herein below in exercize of pawers conferred on him Description of the Property: Khasra No-1487 Plot No-102 A Radha Garden Village Rahishpur, Village Bodpur Dudhia Road Gangeh Saharanpur Uttar Thousand Only) | Gangoh Tehsil Nakur District Saharanpur | Lakhs Fifty | (Rupees
under section 13(4) of the said Act read with rule 8 of the said Rules. Ghaziabad UP-201001, Metro, Ghaziabad, Uttar Pradesh, India - 201001 Pradesh 247001, 3. Mr. Praveen Kumar Sio Uttar Pradesh, Registered in revenue records | Thousand | Twe Lakh
The barrower, n ]JE[':iE:Jl-El[. and the .|:||.I|'.'||I'C in QE"’?ET-EII. are th".."‘.-tlj' cautioned nat to deal 0. DL/M'NR/HPEJR/AOOOOOOOQ'I, DL/NCU/GHAU/A000001435, Mr. 21.04.2025 Rs. 691781/- Ram‘humar{ﬁua—{antﬂ-l:l"-"ﬂ:age Kamhers, Sahamnpm of Bahi Mo 1. Jid No. 7362 PEQE Mo 36T-384 'Dl'llﬁ"_l T“Ient':‘I Five
with the property and any dealings with th property wil be subject 1o the charge of the T G Hoauar Geaoad, Samoors, Utbin, | a07.2025 | plus nterest Gangoh Uttar Pradesh 247001, (Loan Account No. Doc: No. 15656, Dated 15-12-2015, In the Thausand
TATA Capital Housing Finance Limited, for an amount referred fo below alon Modinagar, Uttar Pradesh, India - 201204 100241020263, 100241025254) name of Mr. Noushad and M. Sharig. Onily)

with interest thereon and penal interest, charges, costs elc. from date mentione Description of the Property: Khasra No 224 Mi Village Bisokher Mohalla Santpura Parganal

below. %%I%a(\)tiad Tashil Modinagar Zila Ghaziabad, Santpura, Urban, Modinagar, Uttar Pradesh, India - Date of Inspection of Immovable properties:- 11th August 2025......... 1100 hrs - 1500 hrs
The borrower's attention Is invited to provisions of sub- section (8) of Section 13 . : :
ofthe Act, inrespact of time auaﬁahla.r:;radum the securad asa‘-;ls?. i, DUNCUIGHAUIAGI0000972, DLINCLIGHAGAOO000TTC7, |} 21.042025 - JRs. 1678765/- Auction Date and time of opening of Bid:- 13th August 2025 from 10:00 hrs to 12:00 hrs
r. Vinod Kumar, Mr. Vimla Devi & Mrs. Rambati, Pur Pursi 17.07.2025 lus interest foal = ;
Loan | Mame of Obligars) Amgunt Pogsession Muradnagar GHAZIABAD, Rural, Muradnagar, Utiar Prades, | sviBol.e | thereon Last Date for Submission of Offers / EMD:- 12th August 2025 tll 5.00 pm.
Account fLegal Heir|s) & Date of Dt India - 201001 For detailed terms and conditions of the sale, pleaze refer to the link provided in Shivalik Small Finance Bank, the Secured Creditor's website
Ha, Legal Representativeds) Demand Notice Bescgpt(ijonr?fltlée Prz%q%ré){: Gupta Market, Pu Pursi, Muradnagar, Muradnagar, Rural, Muradnagar, htipsshivalikbank comiauction_of bank properties.pip
ttar Pradesh, India - s =T
o ? T .
I&ﬂ:ﬂg H" H"'""“g Kaamer nugiﬁf%ﬁﬂéugﬁﬁﬂﬁé“ﬁﬂﬂ'm 16.07.2025 | 1571 DUNCUIGHAU/AG00001467, DUNCUIGHAUIAGO000T89Z, | 21.04.2025 | Rs. 14569667 fmgoctans Tams & Eu"d'tmm_m‘ L s . o R
950131 & aﬁ EHE :r;:m and an amount of Rs. 10,47,0655 Mr. Manoj Kumar Tyagi, Mrs. Anju Devi, Gali No 2 Krishna 17.07.2025 plus interest [1) The properiyis being s0ld on “as i5 whereis, whateverihene and wilhoui recowrse basis as such saie s without any warmaniies and indemnities.
TCHINOZ [ﬂl:nn-E [::' ﬂ'h:B i under the loan account no Nagar Modmgﬁ]faggfzdét\gardﬁrggzgﬂaI’r‘]lg%a_f%aglgfgaﬂ Metro,|  sYMBOLIC thereon (2] The properlydocuments can be inspected on the above given date and time with the Authorised Orfficer of the Bank.
igﬁu?ﬂgiﬁgj T{iglﬁ?n Tgﬁfsﬁjaggg EI:I #I'_uu Description of the Pr(”pe rty: Knasra 51316 Mohalla Shivpur vilage Begmabad Budana Paraganal (3) Bid u:I:::-:.urnenr_.'F:nr!'r'- containing ad lfhe general 1-?m'|5. and conditions of sale can be G!:-‘:EII'IEI:I from Authonsed 'Df-‘_IDE:T.I:I.I'I. any waorking day during office
I_HI]FIQEE b Thria kh Nir %%I%%tiad tehsil modinagar, Mohalla Shivpuri ModiNagar, Metro, Modinagar, Uttar Pradesh, India - g'u;r'ffb :"*Péa"kﬁ Branch Office mentloned herem above. The intending bidders should send their sealed bids on the prescribed Bid Form to Be Authorsed
Thousand Two Hundrad Elghty One iCEF OF Dans.
Only} as on 11 -AWIF%EPE 12. S/L_éNKCgl/[?EH%L/J{A/ﬁOSES1B7h85' Mr-ggtin,ﬁjg%%mal,_l\ﬂbrsa Gl\zetta’ 21.04.2025 Rsi. 2150536/- (4) Bid o be submitted in sealed envelope mentioning the Bid for Auction property and accompanied with EMD (being 10% of the Bid Amount) by Demand
, opura Ghaziabad Ghaziabad, Metro, 17.07.2025 us interest Frs £ “Shival . £ ' . : :
Description Of Sacured Assetsimmovable Properties: All Piece & Parcels Of Ghaziabad, Uttar Pradesh, India - 201202 SYMBOLIe p oreon Draft drawn in favour of “Shivalik Small Finance Bank Lid", payable at SaharanpurfNoida on or before 12th Augest 202511 5.00 p.m. at the above

mentioned Branch office of Bank. Bids that are not flled up-or Bids received beyond last date and time will be conssdered as imalid Bid and shall
accardingly be refected, No inferest shall be paid on the EMD. Once the bid is submetted by the Bidder, the same cannol be withdrawn

Residantial Second Fioor & Third Floor, withowt Terrace rights, measuring 100 Sg. Yards,
Each, of the proparty bearing Mo RZ- 483, Gali no 13-A, measuring 100 5q. Yards.

Description of the Property: 2ND FLOOR, H. BO. S -1, PLOT NO. A-1/58, DLF DILSHAD EXT 2,
LONI, GHAZIABAD, Metro, Ghaziabad, Uttar Pradesh, India-201001

Carved out of Khasra no, 504, situated at Tughlakabad Extension, New Delni-110019 | [13] DUKNR/RANJ/A000000463, Mr. Vikash Vikash, Mrs. Roshni | 21.04.2025 | Rs. 1392495)- (5] The sealed bids will be apened on 13th August 2025 at 10:00-12,00 hes.at the above-mentioned Branch Offica of Bank in the presence of the bidders
with all common amenitles mentioned In Sale Deed. Sharma, 128, E Bd?tCK ganddgrﬁn? (jhazizag%imRural, Ghaziabad,| ™ 17.07.2025 | plus interest ;n:dedmr.t at t?'.lilt tme and r}]‘lEI‘EﬁﬂEr the eligible bidders may be given an opporunity at the discretion of the Authonsed officer. to paricipate in inter-se
; ar Pradesh, India - SYMBOLIC thereon bidding toenhance the affer prics,

%l‘i% E:; E:ELE'::; and EEE:EJ:E ’Izggldiﬁm%?&;?ﬂﬁa R gﬁscf igﬁg“U°|f3“2‘8 1%5%99“3/:2'?? no-ﬁ- %6, G|a|IGh 13, EaéajliJ tEtncI;V%, Gﬁvli”gpur%q’ 0515(1)|aii Enclave, (6) Thebid price to be submitted shall ba above the Reserve Price and the bidder shafl further improve their offer in multiple of Rs_50,000/-, The property will

183198 & | Mys. Parul Devi and an amount of Rs. 1,95.879- = DL?E?\IF?/H;XN/’AOOOOO(,)S?;rMa 'go't ’hL:(ra’ a;"a = Mar racesh, cla- T not be sold below the Reserve Price setby the Authorised Officer
TCEHHHUIUT!E (Co-Borrower) Tm”ﬁﬁzwmnﬂmﬂthm y | Ari Arti 8 M. Salik Ram, 5 Opp E.S.1 Disponeary, St Nagar % o g (7) The successful bidder is required o deposit 25% of the sale price (Inclusive of EMD) immedialely not ater than next working day by Demand Drafl
195264 Le. totaling to Rs. 45,25 .5;5}’0 Colony, Modinagar Ghaziabad, Metro, Uttar Pradesh 201204 SYMBOLIC thereon drawn in favour of Shivalik Small Finance Bank Lid, payable at Saharanpur! NCIDA and the balance amount of sale price shas be pasd by the successiul
{Rupees Forly Five Lakh Twenty Five Description of the Property: Khasra No. 711 & 709, Village Bishokhar, Pargana Jalalabad, Tehsil and] bidder within 15 days from the dale of confirmation of sale by Bank. The EMD a5 well as Sale Price paid by the interested tidders shall carry no inferest,
Thowsand Six Hundred Twenty Five District, M, Metro, Ghaziabad, Uttar Pradesh, India - 201204 The deposit of EMD or 25%, whatever the case may be, shall be forfeited by the Bank. if the successf bidder fails to adhers o the terms of sale or

Crily} as on 07-Feb-202 15 DL/MNR/KCPRIA000000131, DLIMNR/KCPR/AO00000300, | 21.04.2025 | Rs. 4063924 commits any default
: Mr. Manoj Kumar, Mr. Manoj Kumar, Plot No-77, 1st FI i , it ; i o i :

Description Of Secured Assels/immovable Properties:- All Plece & Parcels Of Entirg rBaI:in"%jowgrmFal‘(r)ra Enclare Clasiatad 20101 5, Rﬁralyw ;mgé‘ﬁg p":ﬁ;rr‘ézrn%t () Bank does not lake any responsibility o procure any permessionOC from any Autharity or under any other law in force in respect of property offered or

Thir Floor with Foof Tereace rights front sida portion of freehold built-up property bearing
muricipal mo. 365, Gall no 29 (e 36528}, with roof rghts upto Sky Land area measuring
124 5q. Yards. Part of Oid Plot no 4, situated in the area of villaga Chowkri Mubarkabad

any other dues i.e., ouistanding watar/elactnic dues, proparty tax, Municipall Panchayat taxes or other charges ifany.
The successful bidder shall bear all expenses including pending duss of any Development Authority if anyitaxesiutility bills ets. o Municipal Corporation
af any atherauthorityfagency and faes payable for stamp duty/raqistration fes eic. for registration of the ‘Sale Cartificata’.

Ghaziabad, Uttar Pradesh, India - 251001

Description of the Property: Flat no.- FF-102, First Floor LHS unit, Plot no.- 92 & 93, Khasra no.- (&)
543M, Flora Enclave, Indergar, Rural, Ghaziabad, Uttar Pradesh, India - 201001

stiad knod as Onkar Nagar, Hansa Fum, Th hagar, Delhe=110033 wih all common 16,  DL/BPRIASHO/AO00000030, Mr. Mahesh Chand Sharma, | 21.04.2025 _ | Rs. 555029/- (10) The Authorised Officer reserves the absolute right and discretion to accept or reject any or all the offersibids or adiourn/cancel the sale without assignin
amenities menfioned in Sale Deed. Boundaries: East: Gai 8Ft. Wide. West: other's Mr. Suresh Suresh & Mr. Mohit Kumar Sharma, C-1/3/1, |~ 17.07.2025 | plus interest g ettt gt mgn i i HUBR ALY ! P gning
Froperty, North: Hansa Puri Main Road, South- Other Property. Vaishali Enclave, Sudamapuri, Govindpuri, Modinagar, Metro, SYMBOLIC thereon ¥ i i

Modinagar, Uttar Pradesh, India - 201204

Description of the Property: Mohalla Sudamapuri, Govindpuri, 480/3, Gram-kadrabad, Pargana|
Jalalabad, Tehsil Modinagar 201201, Rural, Modinagar, Uttar Pradesh, India - 201201

Date: 20.07.2025, Place: Ghaziabad Authorised Officer, Hinduja Housing Finance Limited

CONTINENTAL SECURITIES LIMITED

REGD OFFICE: FLAT NO. 301, METRO PLAZA, PARIVAHAN MARG, JAIPUR, RAJASTHAN- 302001
i CIN: L67120RJ1980PLCO0S3T1, Email; continentalsecuritieslimited@gmail.com
Website: www.continentalsecuritiesltd.com

(11} Bids oncemade shall not be cancelled orwithdrawn.

[12] T the best of 15 knowledge and inlormation, the Bank 15 nol awars of any eacumbrances on the propedy 1o be sold axcepl of Bank, Inferesled parbes
shoutd make their own assessmant of the proparty to their satisfaction. Bank does not in any way guarantea or makes any reprasentation about tha
fitnessititle of the aforesasd property, For any other information, the Authorsed Officer shalf not be held responsible for any charge, lien, encumbrances,
property bax or any ofher dues to the Govermment o anybody in respect 10 the aforesasd property, The notice 15 heraby given 1o the Bomrower (s) [/
Mortgager|s)’ Guarantor(s), to remain present personally-at the ime of sale and they can bring the intending buyers/purchasers for purchasing the
immovable property as described hersin above, a5 perthe parbculars of Terms and Condibons of Sale

(13) The immaowvable propary will ba sold to the highest bidder. Howaver, the undarsignad reservas tha absolute discration io aliow inter s@ bidding, if deamad
NECEssary.

(14) Bank is not respansibla for any kabilies upon the propery which is notin the knowladge of tha Bank

[15) The Borrower {5 ( Maortgager(s)  Guarantons) are hereby gnen STATUTORY 15 DAYS NOTICE UNDER RULE 8(6) READ WITH 5(1) OF THE
SARFAESIACT, pubfished in Hindi & English Edition in Mewspaper, to discharge the liabity in full and pay the dues as mentioned above along with up-
{o-dale interes! and expanses within Fifeen days from the dale of this notice failing which the Secured Azsel will be sold as per the lerms and conditions
mentionad above. Incase there is any discrepancy batween tha publications of sale notice in English and Vernacular newspaper, then in such casa tha
English newspaper will supersede the vemacular newspaper and it shall be considered as the final copy, thus removing the ambiguity. If the
borrawerquarantorsmaortgagers pay the amount due 1o Bank, in full befora the date of sale, auction is liabla to be stopped. However, in sich cases,
Furiher interesi will be charged as applicable. as perthe Loan documents on the amoent outstanding in the notice and incidental expenses, costs, efe.is
due and pavable b its realization,

(16) The dacision of the authorized officer is final binding and un-questionable. All bidders who submitted the bid shall be deemed to have read and
understood the terms and conddtion of aucton sale and be bound by them.

(171 Fordetails, help, procedure and biding prospective bidders may contact. Mr. Anmol, Contact No.9760933585

1. Pleaza note that the secured creditor, the Bank is going to issue sale notica to 2l the Bomower/Co-BorrowersGuarantorsiMortgagors by POST by thedr
addresses. Incaze, the sameis not received by any of the parties then this publication of sale nolice may be treated as substituted mode of service.

2. The Bomower/Co-Bormowers/GuarantorsiMorigagors are also hereby informed that hefthey must take delivery of their household effects, lying inside the
&bove premisesiunder the cusiody of the Bank, § any within 15 days of this publication, with prior permission, failing which the Bank shall have no
kability'responsibibity fo the same and will dispose of at the Borrowen/'Co-Bomrowers/Guarantors/Mortgagors risk and adjust the sale proceed owards dues

3. H the Auchon fails due 1o any reasons whatsoever, the Company would 3t iberty to sell the above morgaged properties through private frealy as per
provisions mandated under SARFAESIAct, 2002.

Date: 19-07-2025 Place: MNoada

DATE :- 20-07-2025
PLACE:- New Delhi

Sd- AUTHORISED OFFICER,
FOR TATA CAPTAL HOUSING FINANCE LIMITED

UNAUDITED FINANCIAL RESULTS FOR THE QUARTER ENDED JUNE 30, 2025

The board of directors of continental securities limited (the company)
at its meeting held on July 19, 2025, approved the un-audited
financial results of the company, for the guarter ended June
30, 2025.

The results, along with the Auditor’'s Llimited Review Report
have been posted on the company”s website at
https://www.continentalsecuritiesltd.com/quarterly-financial and can
accessed by the Scanning the QR code.

Suthensed Oficer, Shivalik Small Finance Bank Lid

By order of the Board

For continental securities Umitefd

5d/-

Date: 19.07.2025 Rajesh Khuteta
Place: Jaipur Managing Director

Note:-The above information is in accordance with Regulation 33 read with regulation 47(1)od the SEBI
(Listinng obligations and disclosure requirements ) Regulations, 2015.

epaper.ﬁnanciaiexpress.mn‘. . New Delhi
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gofiga FrIfed : 09, TRERT dox, g8 OIP, gad fJar, a8 Ref-110057
Hrer : 011 49267000, @ W 5ieT : 1800 212 8800, $-7® : customer.care@herohfl.com
Jgerse : www.herohousingfinance.com ¥tsmua : U65192DL.2016PLC30148
ISP TaT : T-6, AT 96, ace-4, FIgsr-201301
.
uftrifer fBa (uader) fRrmmadt 2002 (fraenadl) & foraer 3 & ary ufdd R uRwsafiet
o1 yftrpfireenr og gaffafor ot ufémfer e gyade sifafererer 2002
Cafaferera) o arer 13(2) & dad
Safep, ERIEREGAl 1§ srsfiior mreore fofdits (TIveuwte) & Wied e & w7 sfdfem
@ 3fi 3R frmmaeh @& I 3 & |1y ufsd ORT 13(12) & S e AfFRIl &7 RN avd gY, s
B URT 13(2) B FAIT uget & faga AT gaeg f’Reifea fergar fafa & off, R seerE) /
Ae—dholaREY) / TReXRY) (@ff Tohel U ¥ S1rdT T O F U AT "IMEED & BT § Hfid) / B
giRa(E) /s ufafAfREn) o=t o g, B &R AT gemr /a0t 7 eifea el @ H6a
ot/ @ [ ¥ 60 Rawl & afex, M= Ry 10 ARl & IgHR, YA SR B FET 17 oI |
I IRl o ufE doied e@ T gRT UG @ T § ok sriEwTeRedl & U Sud €, 3R
IqT IMEF /BN aIR| /F wfaff, aft 9 stgo & ddfa ol oriewaereal @ f&0 @

&, INDIAN OVERSEAS BANK
5 & \.‘ﬁ" i
W/% (A GOVERNMENT OF INDIA UNDERTAKING)

PUBLIC NOTICE

DECLARATION OF PROCLAMATION OF OFFENDERS
Whereis the Hon'hle Delhi State Cansumer Diputes I
Redressa! Commission ([SCORC) has issued an ander

dated 27-05-2025 in A-411/24 in Execution Petition

No. EA-112/22 titled a5 "Kumar Deo Rajan Singh &

Anr. vt Parsvnath Buildwell Py, Lid, & Ane” declanng

the following Directors of the Judgment Debtoe

Company namely Parsmath Buildwell Pvt, Led. as

Froclaimed Offenders:

1. Wir. Pradeep Kumar Jain 570 Mr. Sheetal Prasad Jain
t'o 7, Central Lane, Bangall Market, NDMC, New
Delhé-110007, DIN; 00333486,

4. Mr. Rajeev Jain S0 Mr, Sheetal Jain r/o H.no, D-
129, Vst floos, Near Durga Mandir, Preat Vihar,
Shakarpus, Delhi- 110092, DIN: 00433463,

URF Breev ffics, @enges: L65910MH1984PLC032639)
dofiga sraferr: gfie T eo1.6d Hfta, dkmrer spfifa fifes, drmar
(af=m), gas — 400070, (&) +, 91 22 3802 4000,

UG PO FRTAT W& 211 AR 212, T ¥R TR AeliMR Sk ue, fRfa
s, MRl TR, TE@TS — 226010

HUa aftp: (1) WM U — 7054013999, (2) 7T SN — 9837536789,
(3) TS HIGIHY — 9820407168

Ffgusr (30 fiar & aifeer) (3 @rar)

PUIT S TR UF H YHIRE ™ Ga, &Fd 16.07.2025 <xd | FHUAT
Sl @1 fAfr: 20.08.2025, Fa§ 11.00 g9 A YR 1.00 qof & qoI™
el @ fAfr: 19.08.2025, Fa8 11.00 I A QYSR 1.00 I91 TH TS |
3 1 faaRoT A <& |

Piramal

Finance

e wifew [Frosm 8(1)]

mmﬁmmmﬂwﬁmmquu (3 wrafia )

SETEEEETr 9 S aiEves 49 3 sy SEee | faeiTa ol & qr&:ﬂ%:mm R G B T B T
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arTI'[""ﬂT‘-F'T'-F-."'f 7 o arfalEE 3 anT 13 {4) Tiea o Frem § a8 & T80 99dT iea 7 .1‘“"-“ o WA

CE T ‘-'1"‘4'“ =gl |.-H||‘|':. b G R T ] "'I_"-LI'-I""'-I e '-'Iﬁfwmr |
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qHTH & 1t BT, : HP FfeefiEd £

fa aanrn w1t 9 270 =Rl &

BRI U A B G B E U AR e § Foft /Aol / aaEaEat & o gfegRn snftaat @ st & fore auess wrn & e 3 sferfrees o] | 3 M Subhash Chander Setia S/o Mr. SurajPratash TR/ —,
SR & HeeT H, TAGERT Sa JASETH(DY) / BT IR / S ufiff@) o ta 9r g gfia EINT 13 761 999 (8) ® wwaal &Y i srmse fem wrar & ' Kia-1/350, Vikas Purd, Tilak Nagar, West Dedhi- (HT@'@T‘T IRYBRY),
wer et g et Sfceta Rt BT, S e (@) ST I For sTga TR o et / et = = 4. Mr. Ashok Kumar S/o Mz 1ai Prakash rio Disto

g i @t Bl
F o T I 0
AT

afe FIE, & T ufea, Frem () F FrAifea d69Ra RAfdEl & de) & I qen /st a-gel B &
P Y To sraferd e fa=PagaR Wi e & w1, FIaE ) $ | ® & fad gfnpraE 3g .
IR & wu ¥, H9Rd srdud(el) grT feferRaa gftna aRewfa(@) vavavsud & o dud @)

ofl / deravana]

! Compound, GT Road Ghaziabad, Uttar Pradesh-
AT ST U T

201001, DIN: 00138677,
5. Mir. Sandeey Kumar Jain S Me Sheetal Prasad Jain

arad "foaal @1 fagvm

T % 5 : [] = 0 Ml ] 1o :-]}.'I.j‘. Dl.F [“!.'_. FI"I:'I\E"”. Gml}&ﬂn-]ﬂtﬂ?. -’:ﬂﬂq‘tﬂ 11
TSGR () /Preelt arfder(wt)/ | oo AR & e FHfor FaaT . - . — ; 1
@?ﬁ Wﬁé 01%/%1%( 4 %g)/ - (;)?’ < A 1. [\l UFa Yeu U grddge [Mar flarg wiie |, 657 /21, el 5 4450 99 98, fafae| 25022025 Thf;’:ﬂiﬁﬁﬁ i wast &t - sl Igutem
; T & R ata. st qefre wa A [FEF ATe-261001, TN ¥, TF 9@ e foee)___16.07.2025 higialihar ot [ummmn!ﬂmmm (I AT T W e AT (WA ur) R 20is @ R 12)
HHFLUCLAP T e | % 3854060 /— 09—TeATS—2025 CCIERGREGIRET ] F B AIH 9% |25.03 2003 ‘5“ ﬂﬁnﬂ '1_;'1{'{ sara b A L o, within a period of 30 days from the dake of publication Efrdor starsex uisde BFes & BounresY Eﬂmﬂﬂ
23000039065 s |0%§aﬁ—2ozsﬂasw 05— T[S —2025 o Fime w6 @ e A g A 1 R 13, 98 A s/ 170) “ﬂ_ﬁi”_fza?ﬁ of this Nedice, — :
: r - —— 30 A e | 24 [F¥1% 1670 # 25.03.2003 1 SU—goia® wratey wangy 5T o0 SR conad ynder Order of the Dethi State Consumer | |3 BT Ehul
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